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Karnataka State Pollution Control Board
Zonal Office : Bangalore North,

Urben Eco Pa.l 3rd Floor, l0O Feet Road, 3rd Ph ase, Peenya
Industrial Area,BAn galore560058

Tele : 080-28378716
lndustry Colour:
ORANGE

lndustry Scale: SMALL

(This document contains E pages including annexure & excluding additional conditions)

Combined Consent Order No: AW-317413 85975 Date: o3t0312020

Combined consent for discharge ofeflluents under the Water (Prevention and Control of Pollution) Act

, 1974 and emission under Air (PreYention and Control of Pollution)Act, 1981

Ref: 1. Application filed by the industry / organization on o2lo3l2o2o

2.lnspection of the lndustry/organizatior/by RO, on29lO2f202O

Consent is hereby granted under Section 25(4) of the Water (Prevention & Control of Pollution) Act, 1974 ( herein

referred to as the Water Act) & Section 21 of Air (Prevention & Control of Pollution) Act, 1981, ( here in referred to as

theAirAct) and the Rules and Orders made there under and subiect to the terms and conditions,as detailed in the

Schedule Annexed to this order.

The Occupier is authorized to operate /carryout industry/activity & to make discharge ofthe effluents & emissions

confirming to the stipulated standards from the premises mentioned below:

Location;

Name of the lndustry: SMH Enterprises

Address: Sy. No.224, Sy. No.2214, No.28, Hanumanthegowdana palya

lndustrial Area: Not ln l.A, Gundenahalli,

Taluk: Nelmangala, Distict Bangalore Rural

Discharge of elllu€nts under the Water Act:

Sr

Consent For Operation
{er2:aidrya!€4

Discharge of Air emissions under the Air Act from the following stack etc.

Sl. No. Description of chimney/outlet Limits specified refer schedule

The details of Sources, control equipments and its specification, type of fuel, rate of
emissions, constituents to b€ controlled in emissions etc. are detiailed in Annexurel.

The consent for operation is granted considering the

follow-ing activities/Products;

wwG(KLD) Remarkwc(KLD)Water Code
The sewage is let ir to sL?tic
tank followed bY soal pit-

0.2800 350Domestic Purpose

lbr scrubber0 0000 100Oth€rs

Page-1 eoutwardno28784--03/o3/2020
Printcd fiom

UnitSr

This consent is valid for the period from 0310312020

TM

to 34109t2029

Applied Qt]'MonthProduct Nflme
6000.0m0hot mix (asphatt)

PCB ID:
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Consent For Ooeration

(CFO-Air.\{ater)
Karnataka State Pollution Control Board

ZonalOffice r Bangalore North,
Urban Eco Park, 3rd Floor,10O Feet Road, 3rd Phase, Peenya

Industrial Ares,Ban galore-56fl)58
Tele :08G28378716Industry Colour:

ORANGE
lndustry Scale; Sl\4ALL

(This document contains g including annexure & excludi additional conditions
To,

SMH Enterprises

Sy. No. 2214, No. 28,
Hanumanthegowdana palya,
Kalalugatta Post,
Gundenahalli Vi

COPY TO:

l. The Regional O{ficer,

2. Masler Register.

3. Case file

Nelamangala for information and necessary action.

Consent Fee paid Rs.65000

PaBe-2 e_outwardno28784--o3/o3/202o Pnnted from

NOTE:

The following Conditions Nil mentioned above are not applicable.

Additional Conditions:

Conditions A (1). 2(b). 3(a) & 3fb) are not aoolicable



Consent For Ooeration
(CFO-Air,Water)

Karnatrka State Pollution Control Board
Zonal Office : Bangalo.e North,

Llrban Eco Park, 3rd Floor, 100 Feet Road,3rd Phase, peenya
Induslrial Area.Bengalore-560058

Tele :080-28378716

-;i1;;::;:iii*{Gr8
lndustry Colour:
ORANGE

lndustry Scale: SMALL

(This document contains 8 incl annexure & excluding additional conditions

Page'3 e_outwardno28784--03/03|ZO2O Pnnted ftom
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ffiqrrr
lndustry Colour
ORANGE

Consent For Ooeration
(CFO-Air.Water)

lndustry Scale: Sl\/ALL

Karnatalia State Pollutior Control Board
Zonal Office : Bangalore North,

Urban Eco Parlr 3rd Floor,10O Feet Road,3rd Phese, Peenya
Indust al Ares,Bangalore-560058

Tele :08G28J78716

(This document contains 8 including annexure & excludin additional conditions)

SCI{EDI.ILE

TERMS AND (]ONDITIONS

NT E TER A
L The discharge from the premises of the occupier shall pass through the terminal manhole/manholes where

fiom the Board ihall be free to collect samples in accordance with the provisions ofthe Act/Rules made there

under-

2(a). The sewage/domestic emuent shall be treated in septic tank and with soak pit. No overflow from the

soak pit is allowed. The septic tank and soak pit shall be as per IS 2470 Part-I & Part-ll.

2(b).The treated sewage e{fluent discharged shall conform to the standards specified in Annexure-I

3(a). The trade effluent generated in the industry shall be treated in the ETP and treated e{Iluent shall confirm to the

standards stipulated by the Board in Annexure l

3(b)-The aade efiluent shall be handed over to CETP ard maintain logbook of efiluent generated & sent every day.

4. The occupier shall install flow measuring/recording devices to record the discharge quantity and maintain

the record.

5 . The occupier shall not change or alter either the quality or the quantity or the place of discharge or
temperature or the point of discharge without the previous consent/ permission ofthe Board.

6. The Occupier shall not allow the discharge from the other premises to mix with dre discharge Iiom his

premises. Storm water shall not be allowed to mix with the effluents on th€ upstream of the termixal manhole

where the flow measuring devices are installed.

L The occupier shall get the samples of efluents & emissions collected and get them analyzed once a

month./ lndicated in Annexure for the parameters.

Page-4 e-outwardho28784-03l03l2o2o Pnnted fronr
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B. EMISSIONS:

I . The discharge of emissions fiom the premises of the applicant shall pass through the air pollution control

equipment and discharged tkough stackVchimneys mentioned in Annexure-Il where from the Board shall be

fieeio collect the samples at any time ir accordalce with the provisions ofthe Act and Rules made there

under.

2. The occupier shail provide port holes for sampling of emission, access platforms for oarrying out stack

sampling, electrical points and all other necessary arrangements including ladder as indicated in Annexure-Il.

3. The Occupier shall upgrade/modify/replace the control equipmsnt with prior permission ofthe Board.

C.MOMTORING & REPORTING:



Consent For Operation
(CFO-Air.Water)

Karnataka State Pollution Control Board

lndustry Colour
ORANGE

lndustry Scale: SMALL

(This document contains g es including annexure & excludi additional conditions
D

E, NOISE POLLTITION CONTROL:

l rhe occupier shall seeresate solid waste fiom Hazardous waste, Municipal Solid waste and store itproperly till treaunenvdisfos-al without causing po ;;;ffi;'r;unding Environment.

2 The solid waste generated shall be handled & disposed by scientific method without causing eye sore tothe genoal public and to the surrounding environmerit.

The industry shall ensure that the ambtent noise levels wrthrn rrs premrses shall not exceed the limits i e 75 dB(A)Leq durrng day time and 70 dB(A) Leq a*irgrig;iti,n. 
^ .p".,"n"i',, ,rr" rnvironment (protection) Rules

l,' GENERA.L CONDITIONS:

:rJ[r?"#L1::e:;:s 
rhe richt to review, impose additional conditions. revoke, change or arrer tems and

2 The occupier shall forthwith keep the Board informed ofany accidental discharge ofer ssionveffluentsinto the atrnosphere in excess or*re standards laiJ;;;;y;;'n"ard. The applicant shall also take correctivesteps to mitigate the impact.

3 The occupier shall provide alternative power supply sufficient to op€rate all pollution control equipments.

4 The entire premises shall always be kept clean. The effluent holding area, inspection chambers, outlets,flow measuring points shoutd made 
"*ily'tpr;;;;i;. 

**-' '

ir,#f:j:r'* 
shalt displav the consent granted in a prominent prace for perusar of the inspecting officers

er his heirs, legal representatives.or assigns shall har.e no claims what so ever to therenewal ofthis consent after expiry ofthi validity of"on.rnt. 
---

6. The Occupi
ontinuation or

7 The occupier shall make an application for consent at least 45 days before expiry ofthis consent.

8 The occupier shall maintain register recording the ambient air quality and stack monitoring- The registershall be open for inspection by the Board Officerl at 
"ll 

ti-;.-' 
*'

Note: All efforls should be made to remove colour and unpreasant odour as far as practicable

Page-s e*outwardno28784--o3/o3/zo2o
Pnntgd from
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Zonal Office : Bangalore North,
[ ]rban Eco Park. Jrd Ficor. I fi) Feer Road, Jr.d pf,ase. peenur'

Industrial A rea,Ban galore-56fiiS8
Tele :08G28378716
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# GE0=nir.]Uater)\ttF
lndustry Colour: lndustry Scale: SMALL
ORANGE

(This document contains 8 pages including annexure & excl additional conditions

Chimney
attached to

Annexure-II
Constituents to t e controlled in Tolerartce
the emission limits

mg/NM3

Consent For Operation Karnstakr State Pollution Control Boar!
Zonal OIfice : Bangalore North,

flrban Eco Park, 3rd Floor, l0O Feet Road, 3rd Phase, Peenya
Indrrstrial A rea,Bangalore-s60058

Tele :08&28J78716

Chim.
No.

KVA
Rating/
CapacitJ.'

I Any Other Hot mix
plant (Tar
Plant)

2 D.G. Sets 120KVA

6 PM(ms/NM3),SO2(PPM),NOx 150,0,0
(PPM)

9 PM(ms/NM3),SO2(PPM),NOx 0,0,0
(PPM)

Minimum
chimney
height to
be
provided
above
ground
level
(in Mtr)

Air pollution
Cootrol
equipmeot to
be installed.in
addition to
chimney height
as per col.(4)

DUS.SCR

AEC

Date on which air
pollution control
equipments shall
be provided to
achieve the
stipulated
tolerance limits
and chimney
heights
conforming to
stipulated
heights.

Note

DUS,SC
R

Dust collector

Accouslic Enclosures

Note:
1. The Noise levels within the premises shall not exceed 75 dB (A) leq dunng day tirne and 70 dB(A) leq dudng night

time respectively.

2. The DG set shall be provided with acoustic measures as per Sl.No.g4 in Schedule{ of Environment
(Protection)Rules.

3. There shall be no smell or odour nuisanc€ from the industry.

Page{ e_outwardno28784--o3lo3/202o Pnnted from
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Consent For Operation
(CFO-Air.Water)

Karnataka State Pollution Control Board
Zonal Oflice : Bangalore North,

Urban Eco Park, 3rd Pro6r, l0O Feet Road, 3.d pia.". puunnlr'
Industrial A rea,Ba ngalo re-50fii58

Tele :080-28.178716
' lndustry Colour:
ORANGE

lndustry Scaler SMALL

(This document contains g rncluding annexure & excludi additional conditions

Equivalent Diarneter
2 (Length x Width)

l. Location ofPortholes and approach platfonn:

Portholes shall be provided for aII chimneys, stacks and other souces ofemission. These shall serveAS

the sampling points The sampling point shoutd be located at a distance equal to atleast eight times the

,s 
stack or duct diameters downstrqm'and two diarneters upstream frorn ,oui"" oiro, J.*bance such

a Bend' Expansion, construction val,ve, Fitting or visible Flame for rectangular stacks. the equlvalentdiameter can be calculated from the i.ffo*irgZqruilon.

2

(Length + Width)

.J1" 
dT:r"l of t}e samp'ng port should not be less than 3,,. Arangemenrs should be made so thatthe porthole is closed firmly durrng the period wh* it l. 

"ot 
or"A for sampling.

An easily accessible plafform to_accommodate 3 to 4 persons to conveniently monitor the stackyi11on fiom tire portrrores shall be provrdea. a.rrf"-.,rt, ior an Electric outler point off230 v l5A with suitable switch contror and 3 iin point shr[d;;;;;;" rhe porrhore rocarion.

For and on behalf ofthe
Kamataka State pollution Control

Board

Page-7 e_outwardho28Ts4--03/03/2020
Pnnlcd from
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Consent For Operation
(CFO-Air.Wateo

Ksrnataka State pollution Control Board
Zonal Oflice : Bangalore North,

tr rban Eco Park, 3rd Flo - r, tm Feet Road, Jrd pf,ase. pettrva'
Industrial Area,Ban galore_561Xi58

Tele : 080-28378? l Glndustry Scale: SMALL

(Tlrrs document contarns g rrrcl annexure & excluding additional condrtions)

Validity
Digita
Date:
+05:30

n

24.08

)age-8 
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